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STATEMENTS BY MINISTER

1. Reduction ¢f Basic Excise Duty on
Sugar
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SHRI SATISH AGGARWAL: Sir,.
the question of evolving a suitable
sugar policy has been under conside-
ration of the Government of India for
some time. The cane growers have.
to be given a reasonable price and
hence it is proposed to retain the
minimum cane price paid to the
growers at the existing level. It is
also proposed to retain the retail price
in the public distribution system at
the present level of Rs. 2.15 per Kg.
However, it is necessary to ensure a
fair price to the producers as well in
the interests of the industry as a
whole. This makes it necessary.
therefore, to reduce the duty leviable
on gugar suitably. Government have
accordingly decided tp reduce the
basic excise duty on free sale sugar
from 374 per cent to 20 per cent ad
valorem, and on levy sugar from 10~
per cent ad valorem to 7% per cent-
ad valorem. There is no change in.
the additional excise duty either on
free sale sugar or on levy sugar of
75 per cent and 5 per cent ad valo-
rem respectively.

1 am also laying copies of Notifica-
tions Nos. 317/C.E. and 318/C.E;.
both  dateq 16th November, 1977
glving effect to the above changes, on
the Table of the House.

GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF REVENUE

16th November, 1977 -
New Delhi, the

25, Kartika, 1899(S)
NOTIFICATION

CENTRAL EXCISES

G.S.R.—In exercise of the powers:
conferred by sub-rule (1) of rule 8
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of the Central Excise Rules, 1944,
read with sub-section (3) of section 3
of the Additional Duties of Excise
(Goods of Special Importance) Act,
1957 (58 of 1957), and in supersession
of the notifications of the Govern-
ment of India in the Department of
Revenue and Banking (Revenue
Wing) No. 251/76-Central Excises,
dated the 14th September, 1976, 254/
76-Central Excises, dated the 21st
September, 1976 ang No. 279/76-
Central Excises, dated the 22nd
November, 1976, the Central Govern-
ment hereby exempts sugar falling
under sub-item (1) of Item No. 1 of
the First Schedule to the Central
Excigses and Salt Act, 1944 (1 of 1944),
cleared on or after the date of publi-
cation of this notification in  the
Official Gazette, being sugar required
by the Central Government to be
sold under clause (f) of sub-section
{2) of section 3 of the Essential Com-
modities Act, 1955 (10 of 1955) from
so much of the duty of excise and the
additional duty of excise leviable
thereon as ig in excess of the duty
and additional duty calculated at
seven and-a-half per cent and five
per cent respectively, on the basis of
price determined by the Central Gov-
ernment, from time to time, under
sub-section (3C) of section 3 of the
said Essential Commodities Aect, as
the price payable for such sugar to
the producer thereof,

Explanation—For the purposes of
this notification, the element of the
duty and the additional duty, if any,
added to the price aforesaid ghall be
deducted before calculating the duty
and the additional duty on the basis
of such price.

2. This notification shall be in force
upto and inclusive of the 30th day of
September, 1978.

B. PROSAD,
Under Secretary to the
Government of India.
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GOVERNMENT OF INDIA
MINISTRY OF FINANCE

DEPARTMENT OF REVENUE

16th November, 1977
New Delhi, the -
- 25 Kartika, 1899 (Saka)

—

NOTIFICATION

CENTRAL EXCISES

GSR—In exercise of the powers
conferred by sub-rule (1) of rule 8
of the Central Excise Rules, 1944, the
Central Government hereby exempis
sugar falling under sub-item (1) of
Item No. 1 of the First Schedule to
the Central Excises and Salt Act, 1944
(1 of 1944) cleared on or after the
date of publication of this natification
in the Official Gazette, being sugar to
which the notification of the Govern-
ment of India in the Ministry of
Finance (Department of Revenue)
No. 317/17-Central Excises, dated the
16th November, 1977, does not apply,
from so much of duty of excise levi-
able thereon as is in excess of duty

calculated at twenty per cent
ad valorem.

2. This notification shall be in force
upto and inclusive of the 30th day of
September 1978.

B. PROSAD,

Under Secretary to the
Government of India,
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The dual pricing policy should be
continued. Levy sugar should be dis-
tributed to the States on the basis of
population, and in those States where
the per capita allotment was below
450 grammes per month, the effort
should be to increase the allocation to
that level. The States should also be
advised to treat the rural and urban
population in the same manner for
the purposes of distribution of levy
sugar. The statutory minimum cane
price for 1977-78 should be Rs. 8.50
per quintal linked with 5 recovery of
at least 8.5 per cent. The State Gov-
ernments gshould be asked to ensure
that the factories pay the same price as
wags paid during the last season. The
present ration of 65:35 between levy
sugar and levy free sugar should be
continued. The retailed consumer
price for levy sugar should be retain-
ed at Rs. 2.15 per kg.
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2 P.M.

II. Payment of an Additional Instale-
ment of Dearness Allowance to Cen-
tral Government Employees

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGGARWAL): Sir, it will be
recollected that the Third Pay Com-
mission had recommended to the Gov-
ernment a formula of DA according
to which increases at specific percent-
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age rates would be given for every
8-point 1ncrease beyond 200 points in
the 12-monthly average of the All-
India Consumer Price Index for in-
dustrial workers (1960=100). Nine
instalments of Dearness Allowance
were sanctioned according to this for-
mula from time to time till the aver-
age index had reached 272 points. The
Third Pay Commission had further re-
commended that when the average in-
dex crossed 272 points, the Govern-
ment should review the position and
decide whether the DA scheme should
be extended further or whether the
pay scaleg themselves should be re-
vised. After the average index figure
crossed 272 points, the Government
allowed on an ad hoc basis suitable
increases in Dearness Allowance to
mitigate the hardships caused to the
employees. The total number of in-
stalments of Dearness Allowance al-
lowed by the Government after the
average level crossed 272 poirits was
5 (five). At the end of April 1976,
when the average index dropped be-
low 312 points, the Government with-
drew this fifth instalment, and the
current DA is being paid on the basis
of an average index figure of 304
points. In view of the fact that the
average index figure has now clearly
crossed 312 points, the Government
feels that it is necessary to mitigate
the hardships caused to the employees
and has, therefore, agreed to concede
an instalment of additional Dearness
Allowance.

The Government has decided to
sanction an additional instalment of
Dearness Allowance to the Central
Government employees with  effect
from the 1st of September 1977. The
Government has taken this decision
in the light of the fact that the 12-
monthly index average at the end of
August 1977 has crossed 312 points.
The existing rates of Dearness Allow-
ance are based on an index average
of 304. Hence the Government has
recognised the need for the payment
of an additional instalment in view

of the rise in the 12-monthly index
average,



